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Railway Officials at Delhi Station

J Shri Gulshan:
al s 7. Shri Buta Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that dis-
proportionate wealth was noticed in
the possession of some Railway Offi-
cials at Delhi Main Station in the
Year 1963;

been
Police

(by whether the matter has
investigated by the Special
Establishment; and

(c) if so, what are the findings?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Kham): (a) and (b). A case of dis-
proportionate wealth against one
Railway Official of Delhi Main Station
was investigated by the Special Police
Establishment in 1963.

(e¢) On completion of the investiga-
tion, the SP.E. have reported the
case to the Railway Administration
for initiating regular departmental
action against the Official concerned.

Timber Extrarted from Andaman and
Nicobar Islands

308-C. Shri Mochammad Elias: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what. is the total tonnage of
timber extracted from Andaman and
Nicobar Islands annually;

(b)Y how much timber is extracted
by the Forest Department and how
much by the contractors annually;
and Sor
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(c) what is the value of this tim-
ber?

The Minister of State in the Min-

istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) to (c). The
information is being collected and

will be laid on the table of the Sabha
in due course.

Andaman Truck Road

308-D. Shri P. K. Deo: Will the Min-
ister of ‘Transport be pleased to
state:

(a) when the Andaman Truck Road
connecting Port Blair to Diglipur will
be completed;,

(b) hew much amount has been
spent in this project and how many
miles of road has been completed;
and

(c) how the creeks will be forded,
by bridges or by ferry?

The Minister of Transport (Shrl
Raj Bahadur): (a) to (c). The infor-
mation has been called for from the
Andaman and Nicobar Administration
will be laid on the Table of the Sabha
as soon as possible.

12,00 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

HOLDING-UP OF TRAINS CARRYING PAKIS-
TANI NATIONALS TO WEST PAKISTAN

Shri Mohan Swarup (Pilibhit) I
call the attention of the Minister of
Home Affairg to the following matter
of urgent public importance and I
reqguest that he may make a statement
thereon: -

The holding-up of trains carry-
ing Pakistani nationals to Wesf
Pakistan, by the Pakistani troops
at the Indo-Pakistan border.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): In
April 1964, services of some of the
Pakistani nationals serving in indus-
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trial concerns in Jamshedpur were
terminated by those concerns. Of
these including meémbers of families
1150 were from East Pakistan and
1564 from West Pakistan. Having
regard to the local situation, the Gov-
ernment of Bihar suggested that the
safest course would be to move these
men and their families by special
trains, under adequate armed escort,
to East and West Pakistan respective-
ly. In view of this, Government of
India agreed and helped to transport
these discharged Pakistani nationals
along with their families from Jam-
shedpur to East and West Pakistan in
special trains up to Bongaon, in West
Bengal and Amritsar in Punjab, and
from there to travel into Pakistan by
regular daily passenger trains. The
special trains left Jamshedpur for
Bongaon on 1Tth, 18th and 20th and
for Amritsar on the 24th and 25th
May 1964,

2. The movement of Pakistani na-
tionals to East Pakistan took place
without any difficulty.

3. However, on the western side, on
26th May 1964, the traip carrving the
Pakistani nationals was stopped after
it crossed the last Indian station
Atar and the passengers were check-
ed.  The check continued for about
seven hours. Out of the 709 Pakis-
tan! nationals in that train, 271 were
not accepted by the Pakistan autho-
ritiecs as Pakistan nationals, The
remaining 438 were accepted.

On wne 27th May, 1964, the second
drain with 855 Pakistani nationals h=c
reached Amritsar ay 6-40 hours. Out
of these, 352 were not accepted by
the Pakistan authorities, Thus, out
of a total of 1564 Pakistani nationals
going into West Pakistan, 623 persons
were not accepted.

4. Government of India are taking
steps to repatriate to Pakistan these
persons not yet accepted by the Gov-
ernment of Pakistan,
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5. In the meanwhile, the Govern-
ment of Punjab have opened a relief
camp for the temporary stay of these
623 persons at Khasa, about 10 miles
from Amritsar, Adeguate arrange-
ments for their food, medical treat-
ment and protection have been made.

Shri Mohan Swarup: Is it a fact
that some infiltrants had Pakistani
passports but had overstayed and their
exit from India was arranged after
talks with the Pakistan Govern-
ment, and if so why hag the Pakistan
Government not accepted them?

Shri Hathi: They are not infil-
trants. Let us not use words loosely.
They had come with Pakistani pass-
ports, Their services were terminat-
ed. Therefore, they were being sent
back as Pakistani nationals very
clearly. They are Pakistanis. We are
sending them back to their country.
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Shri Hari Vishnu Kamath: Are
there reasons to believe that some
of these Pakistani nationals acted as
agents provacateur during the recent
disturbances in Jamshedpur, and after
this experience and the Bihar Gov-
ernment's recommendation in this
regard, kas not Government taken a
decision to evict all Pakistani natio-
nals from other important industrial
establishments where they might be
employed, not to soft-pedal this opera-
tion?

Shri Hathi: This is a fact that all
Pakistani nationals who are working
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usefully somewhere, are here with
their regular visas, but the conditions
in Jamshedpur were such that their
services were terminated. If we were
to allow these people to go without
any arrangement or police escort or
by ordinary trains, 1,500 people mov-
ing at a time might create difficulties
as was created at other places, and
we therefore thought that these
people should be safely taken over to
the other side. It was the duty of
the Government to give them security,
and that is why we have taken the

step and taken them beyond our
borders,

Shri Hari Vishnu Kamath: On a
point of order. May I submit that

the first part of my question was whe-
ther the Government had receivad
intelligence or other reports that
some of these Pakistani nationals in
Jamshedpur acted as agents provaca-
teur during the recent communal dis-
turbances?

Mr. Speaker: Why should he take
shelter under a point of order. He
may say the first part has not been
answered.

Shri Hathi: My difficulty is that the
Member is putting long questions.

Shri Hari Vishnu Kamath: He is
taking A shelter under this pretext.
Wholly wrong.

Shri Hathi: Some of the Pakistani
nationals might have worked like

that. I have no information about
individuals,
Shri Swell: Have Government

reasons to believe that this refusal of
the West Pakistan authorities to take
back as much as 50 per cent of their
nationals who were being sent by
that train is a deliberate act on the
part of the Pakistan Government in
order to emphasize their claim that
India is evicting Indian Muslims from
India?

Shri Hathi: It may be. Their

complaint has been that in the name
of Pakistani inflltrants we are also
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sending Indian nationals as Pakistani
nationals. It is therefore that we say
that all these are Pakistani nationals.
We have taken care to see that they
are Pakistani nationals, and we are
sending only Muslims who are Pakis-
tani nationals and not any Muslims.

Shri Harish Chandra Mathur: May
I know what explains this new atti-
tude of unreasonableness? Is it just
a projection of what the hon. Home
Minister of Pakistan expressed at the
time of the conference at the Home
Ministers’ level and is he forcing his
view like this? If that js so, may I
know how the Home Minister pro-
poses to deal with this?

The Prime Minister and Minister
of Extérnal Affairs, Minister of Home
Affairs and Minister of Atomic Energy
(Shri Nanda): This was a very real
issue which emerged in the course of

the discussions during the Home
Ministers’ conference. On behalf of
Pakistan, 1t was urged, “You may

think that a certain person is a Pakis-
tani national. Are we going to admit
that it has to be so?” Therefore, any
processes which are carried out in
India are not binding on them, We have
to concede that there was some
reason in that and we said, yes. We,
according to our own laws, discover
and decide that a person is a foreig-
ner and not an Indian national and
we say that he should go back wher-
ever he came from. It is for them to
say whether according to them, he
is a Pakistani or not. There may be,
as the hon. Member suggested, some
kind of projection. But in this case,
there is no doubt at all. The next
step is that various documents, etc.
bearing on the fact of these people
being Pakistanis will be shown to the
representatives of Pakistan in order
to come to some conclusion about it

Shri Harish Chandra Mathur: The
second part of my important question
has not been answered. This a very
large issue, which the Minister says,
was taken up—the entire question of
driving out the infiltrants. How does
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the hon. Home Minister, who never
conceded this at that time, propose to
deal with it? It is a minor problem
now, but it affects a larger question.

Mr. Speaker: How can we
up that larger question now?

take

Shri Harish Chandra Mathur: Be-
cause it will have an effect on the
larger issue which is agitating the
mind of the country and of this
House. This question must be ans-
wered. How does he propose to
deal with?

Shri Nanda: We were not oblivious
of this situation. This situation which
has arisen to some extent was anti-
cipated and we will deal with it as it
arises.

Shri P. C. Borocah: The Minister
was saying that the deportees who
have nst been accepted by Pakistan
have been kept in a camp near
Amritsar. Does it indicate that
Pakistan will have the final say 1
the matter?

Mr. Speaker: Whatever it iqdicam..
he ecan draw his own conclusion.
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1215 hrs.
PAPERS LAID ON THE TABLE
REePorT OF STUDY TEAM ON PROHIBITION

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri B. R.
Bhagat, I beg to lay on the Table a
copy of the Report of the Study Team
on Prohibition. [Placed in Library,
See No. LT-2006/64].

NoOTIFICATIONS UNDER ESSENTIAL CoM-
MODITTES AcCT

The Minister of State in the Minis-
‘try of Food and Agriculture (Shri A.
M. Thomas): I beg to lay on the Table
a copy each of the following Notifica-
-tions under sub-section (6) of section
'8 of the Essential Commodities Act,
1955:—

(i) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Second Amendment
Order, 1964 published in No-
tification No, G.S.R. 707 dated
the 30th April, 1964.

(ii) The Rice (Punjab) Price Con-
trol (Third Amendment)
Order, 1964 published in Noti-
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fication No. G.S.R. 708 dated
‘the 1st May, 1964.
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(iii) The Rice (Madhya Pradesh)
Price Control (Fourth
Amendment) Order, 1964 pub-
lished in Notification No.
G.S.R. 709 dated the 1st May,
1964.

(iv) The Rice (Andhra Pradesh)
Price Control (Fourth Am-
endment) Order, 1964 pub-
lished in  Notification No.
G.SR. 736 dated the 8th May,
1964.

The Wheat Roller Flour Mills
(Licensing and Control) (Ex-
tension to Pondicherry) Or-
der, 1964 published in No-
tification No. G.S.R, 737 dated
the 9th May, 1964,

(vi) The Andhra Pradesh Paddy
(Movement Control) Second
Amendment Order, 1964 pub-
lished in  Notification No.
G.S.R. 738 dated the 5th May,
1964,

(vii) Notification No. G.SR. 734
dated the 15th May, 1964.

(viii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Third Amendment
Order, 1964 published in No-
tification No. G.S.R. 765 dated
the 23rd May, 1964.

The Maharashtra and
Gujarat Rice (Export Con-
trol) Amendment Order, 1964
published in Notification No.
G.5.R. 784 dated the 18th May,
1964. [Placed in Library. See
No. LT-2907/64].

(v

—

(ix)

APPRENTICESHIP (AMENDMENT)
RuLes

Shri C. R. Pattabhi Raman: I beg
to lay on the Table a copy of each of

‘the following Rules under sub-section

(3) of section 37 of the Apprentices

Act, 1961:—
(i) The Apprenticeship (Amend-
ment, Rules, 1964 published in



